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Re-Jnstatement of Shri Krlpa Shankar 
and other Employees o f the Office o f 

Accountant General, Allahabad

5331. SHRIMATI KAMLA BA IIU- 
GTJNA: Wilt the Minister of FINANCE 
AND REVENUE AND BANKING be 
pleased to state the reasons for not 
reinstating so far Shri Kripa Shankar 
and other employees of the office of the 
Accountant General, Allahabad, remov­
ed from service or suspended for 
political reasons during emergency?

TIIE MINISTER OF FINANCE AND 
REVENUE AND BANKING ;&HRI 
H. M. PATEL): Shri Kripa Shankar 
was removed from service under Arti­
cle 311 (2) (r) of the Constitution in 
December. 1376 as his activities were 
found to be such as lo warrant his 
removal from service. His represen­
tation for reinstatement is receiving 
attention of the Government in con­
sultation with the Comptroller and 
Auditor General of India. Two other 
employees S/Shri D. V. Parashary and 
Kalp Nath Singh have been reinstated 
in service in May, 1977. The fervices 
of the remaining employees viz. S/Shri 
D. N. Misra and N. K. Sharma both 
clerks were terminated with effect from 
15-9-1975 under Central Civil Service- 
(Temporary Service) Rules, 1955. Shri 
Misra has filed a writ petition in the 
Allahabad High Court against his 
termination and it will not, therefore, 
be appropriate to review his case which 
is pending for a decision in the court. 
The representation from Shri N. K. 
Sharma has been considered by the 
competent authority and it has not been 
found possible to reinstate him in 
service.




